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Shri M. C. Shah: From clauses 234

to 322, and thereafter 323 to 377.

Mr. Deputy-Speaker: Tomorrow we
have 3% hours upto 3-30 p.m.

Shri M. C, Shah: Thereafter, we
will have 14§ hours,

Mr. Deputy-Speaker: The matter
will come up whether today or tomor-
row. Hon. Members will kindly
consider and see whether those
clauses can be split up into convenient
groups—two or three—and inform the
House tomorrow,

PUNISHMENT FOR ADULTERA-
TION OF FOODSTUFFS BILL

Shri  Jhunjhunwala (Bhagalpur
Central): I beg to move for leave to
withdraw the Bill to provide for
punishment of those found guilty of
adulteration of foodstuffs, in view of
the fact that a Bill has already been
brought before the House and passed.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to with-
draw the Bill to provide for
punishment of those found guilty
o_f adulteration of foodstuffs”.

The motion was adopted.

' MOTOR TRANSPORT LABOUR
BILL

Shri A. K. Gopalan: (Cannanore): 1
beg to move for leave to introduce a
Bill to regulate the conditions of
motor transport workers.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a BYl to regulate the condi-
tlons of motor transport workers”.

The motion was adopted.

Shri A, K. Gopalan: I introduce the
Bill.
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PREVENTION OF JUVENILE VAG-
RANCY AND BEGGING BILL

Mr, Deputy-Speaker: The House
will now resume further consideration
of the following motion moved by
Shri M. L. Dwivedi on the 19th August
1855:

“That the Bill to make provision
for the prevention of juvenile
vagrancy and begging, be taken
into consideration”.

Out of 1§ hours allotted for the
discussion of the Bill, 31 minutes
were taken on the 19th August, leav-
ing a balance of 59 minutes for its
further consideration. Dr. Bama Rao
may now continue his speech

We have started about quarter to
three and we go up to Qquarter to
four. The hon. Member in charge of
the Bill would like to have 15 minutes
for his reply. Then, we have three-
quarters of an hour. Hon. Members
would kindly have an idea of the
time and restrict their speeches.

Dr. Rama Rao (Kakinada): On the
last occasion I was referring to the
responsibility of the State with regard
to children, particularly orphans, Un-
fortunately, in spite of the socialistic
pattern being our idea, we are neglect-
ing our children to a very great
extent which is shown by the fact
that with the exception of one or two
States, none of the States have a
stateowned or state-managed orphan-
age institutions which are government
aided. I was referring to the fact that
the care of orphans in particular and
children in general as the first respon-
gibility of the State—almost a first
charge on the State. Unfortunately, in
spite of our sympathy for children we
are doing very little for the care of
orphans. Something is being done
for juvenile offenders; something iz
belng done for the handirapped, the
dumb and other children—all this
ought to be done—somethinz is being
done even for wild life and as long as
children do not become wild it looks
as though we do not care for them.
So, I appeal to thé Government to
start orphanages of their own In
areas where there is central responsi-
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bility and to give directions to the
States to start at least one orphanage
in every State this year,

Coming to the Bill itself, it seems
as if Shri Dwivedi wants to close his
eyes to the problem. He sees only the
symptoms and not the cause of the
disease. He reminds me of Siddharta.
Whenever he went the King had
ruled that there should be no begger
on the street, there shoyld be no old
man on the street, no dead body
should be carried through the streets
and all that. It is just closing your
eyes, The problem of poverty and
unemployment and the indifference of
the State towards the care of the
children in general and orphansg in
particular is responsible for this.

I cannot support this Bill because
it is very vague, very indefinite. As
far as it places the problem before
Parliament, it is welcome. ‘Vagrancy’
is defined as remaining idle. What
do you expect of these children who
have no schooling, no occupational
training, no care except to be idle? If
they remain idle I should be satisfied.
Remaining idle is made an offence by
Shri Dwivedi. Asking for charity is
an offence.

Coming to clause 3, if a person
below the age of eighteen either of
whose parents or any guardian, or
any other person giving protection to
such a person is alive, is found to be
wandering about or begging on trains,
in public places, say the Connaught
Circus, then his parents or guardian
or protector will be imprisoned. Of
course, the intentlon is good; but, I
think, the words are much beyond the
intention.

A very small group of families are
there in which the parents or guard-
ians utilise the children for begging
and that is an undesirable situation.
Such pareuts and . guardians should
come under Shri Dwivedi's Bill. The
Bill itself is very vague and I think
he will withdraw it at the end. I am
glad that he has anyhow brought this
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problem before this House. Care of
children and particularly orphans i~
necessary and I hope the Deputy
Home Minister would pass on this
request to every State to start at least
one orphanage this year. I cannot sup-
port this Bill

Shrimati Jayashrl (Bombay—Sub-
urban): I rise to support the principle
underlying this Bill, though I must
say that it is a very defective Bill. In
view of the fact that we have got the
Children's Bill before the House.
which is a more comprehensive one, I
would request the hon. Member to
withdraw this Bill,

I would draw the attention of the
House tp clause 4 which says:

“Any person who commits
offence under section 3 shall be
punishable with rigorous impri-

When we talk of children, I am
surprised that the hon. Member should
suggest thizs remedy. I would like to
suggest that children should not be
considered as offenders but only as
persons towards whom the society has
offended. We all know that in big
cities where there is overcrowding
this problem of beggary and juvenile
vagrancy is there to a large extent. I
would read out a small passage from
the report of the meeting of the
United Nations jn Geneva, about
crime among children. They say:

“The first World Congress on
the prevention of crime and treat-
ment of offenders may not find it
easy to suggest remedies as
crime appears to be a by-product
of civilisation. At least, that
seems to be true where juvenile
delinquency is concerned.”

This is & sad thing. We talk of
social welfare State and, I think, we
should give priority to this human
problem. At present, we give more
importance to economic activities but
this problem is a necessary corollary
to economic development and it muw
have a higher priority In a natlonal



T 1991 Drevention of
plan. We all lmotw.th!t due to
poverty, due to ignorance and due to
lack of opportunities the beggar
problem arises. We have to suggest
remedies for this instead of suggesting
punishment of the poor children who
.are sinned against by the society.

1 would like to draw the attention
of the House to a few methods by
which we can deal with this problem.
First, we have to have proper legisla-
tion by which we can find out the
‘homes and people who are exploiting
‘the children. You are aware that in
big cities like Bombay there is
actually professional beggary in which
sometimes the children are maimed and

crippled and then they are made to -

beg, so that people feel pity for the
children and give alms to them. So,
we must have a legislation to stop
‘this sort of begging and also provide
proper homes for children. At present,
we have also in a Private Member's
Bill, suggested the licensing of child-
ren's homes and women's homes As
‘you are gware, there is lot of traffic
in children and women and there are
bogus homes which, instead of taking
care of the children, are exploiting
‘them. The most important remedy
that I would suggest is to pass a legis-
lation in orfer to register cnildren's
‘homes and to .do away with the pro-
blem of bogus homes. _

3 pM.

Another remedy is having a sort of
legislation and I have a'ready moved
one relating to adoption of children.
In other countries like UK. and
United States there are sdoption laws
by which orphaned children are taken
-care of by foster parents. Instead of
‘having to open homes ihere are many
families who are willing to take care
of children, but we must a'so safe-
guard the rights of the children as
well as the rights of the [cster
parents. For this I have moved one
Bill. We have adoption laws amongst
Hindus, but T would request that the
‘House should consider this in view
«of the problem of children of al} com~
munities. At present children are

276 LSD.
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adopted for the sake of . performing
spiritual rites and daughters are not
adopted according to the Hindu Law.*
Therefore, 1 would requesi that if we
have a proper adoption law, these
children can be taken care of by
foster parents. .

The third thing I would suggest is
about the surveying of children’s
problems. I am sorry to <ay that vur
last census report does rot say any-
thing about the children as (o how
‘many are delinquent, how many
corphans and so on; it Jues mut say
anything about their sex. I would
request the hon. Minister that in our
next census we should take care to
see that all these things are mention-
ed so that we can easily find out
their problems in our society.

The last thirg iz about sgencie: fcr
welfare work. As I said I would
suggest the foster parents and institu-
tions also. We must have proper
institutions to look after children.
Without these homes and without
proper care taken of children, I am
afraid that this measure will not
serve any purpose. That is the
reason why I would request the hon.
Member to withdraw his Bill and
allow some measure like the Child-
ren's Bill, which is before the House
and which is more comprehensive, to
be passed into law with his support
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Shrlmad Sushama Sen . (Bhagalpur—
South): 1 °do ‘not want ‘to take much

2 SEPTEMBER 1966

Juvenile Vagrancy 11994
and Begginq Bill
time of the ‘fwsi.- 1 Support the

princple ot the Bill becaure children
afe riot being given propér comsiders-
tfioh 4and protection. I had mov-
ed a Private Member’s Biil
caded the Children's Protection
Bill, But T do not know heow it has
been shelved for so many months and
why it has not eome up yet.

Stiri K. X Basu: That s the [ate of
all good Bills.

Shrimati ¥ushama Sen: Childrer:
should be téken care of so that they
are not led to this sort of begging life
which we find in the streets and on
the platforms. In fact, children’s
homes are very mnecessary and for
this purpose we had thought that the
Central Social Welfare Bcara would
come forward and help in the form3-
tion of more children's homes. In
fact, some applications have been put
forward before the Central Focial
Welfare Board, but I do not know
why the grants are mever given. For
this reason, I support the principle of
tf Bill, but at the =sme time I would
réguest the Minister in ‘harge to look
after these children so ihat thev are
properly brought up and not addicted
to begging and going absut without
home and proper protection.

The Parlinmentary Secretary io the
Minister of FEduvcation (Dr. M. M.
Das): The measure which 15 before
the House now is intended to serve a
very laudable purpose. I am highly
thankful to my hon. friend, Shri
Dwivedi, the Mover of the Bill, for
attracting the attention of the Gov-
ermnment about the urgency and need
of a measure like this, In the Obijects
and Reasons of the Bill we find that
the Bill has been calcnlated to abolish
juvenile vagrancy and begging in this
country So far as the principle ot
the Bill is concerned, I have got every
sympathy, support and goodwill for
my hon. friend, Shri Dwivedi.

But, with all my resvect to miy hin.
friend, 1 must submit that the provi-
sions of this ‘Bill are so inadeguate
and -ineffective that the Bill will ‘no*
serve fhe purpose for ‘which it i
intended. The scope of the Bill &
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very limited, The Bill want; to abolish
juvenile vagrancy from this countrv
It does not deal with the question of

vagrancy in its entirety; neither dor.a'

the Bill propose to deal with the
question of juvenile delinguency in
this country in s entirety. These
two problems have today assumad
enormous proporuons and the Gov-
ernments in the Centre and the
States are trying to grapple with these
problems. But the present Bill touches
only the fringe of these problems. The
measure wants to abolish juvenile
vagrancy. If any boy or girl is found
begging in some publie places he or
she will be taken charge by the police,
Not only the boy or the girl but also
their parents will be punished. This
is the provision in the Bill. There is
no provision for a children’s home.
for probation officers and jur after-
care organisations ‘where they oonkd
be imparted education and training
whereby they could be converted into
useful members of sociely. I there-
fcre say that this Bill miserably faile
even in achieving the limited purpose
for which it is intended.

A reference has been made to 2 Bill
that has been pending before this
House—the Children’s Bill. This Bill
was introduced by the Minister af
Education in the Rajya Sabba and it
has been passed by the Rajya Sabha:
1t is now pending before this House.

Shrimati Sushama Sem: It is only
for Part C States and not for all
States.

Pr. M. M, Bas: To salisfy the hen,
iady Member I have to discuss the can-
stitutional position of the Children's
Bill. The question of delinquent child-
ren is not in the Union List; it is in
. ttem 4 of List TI that is State List, if 1
remember right. That being so this
Legislature has no cqnmmﬁml
authority to pass any legisla® on upon
delinquent children or vagrant chid-
ren so 'far as Part A and B States are
concerned, 8p ‘the Childrer's Bill
now before this House is meant 10
serve only two purposes, namely Lo
serve as a model Act to the States
which have not framed sucrh g Bill

2 SEPTEMBER 1035

Juvenile Vagrancy 11996
and Begging Bill :
and to be applicable to Part C States.
Many States in the couniry have
already passed such a Bill and ware
trying to implement thern according
to their financial capaciies. Al of
them are much more comprehensive
than the present Bill. MeJras was the
first to pass the Madras Children’s
Act in the year 1920 Bombay. Madhys
Pradesh, West Bengal Hyderab..d,
Madhya Bharat, Mysore, Travancore-
Cochin have also passed  legislation.
The Bombay Act has also Deen
extended to Ajmer and Deulbi. After
the Children’s Bill pend'ng i fore this
House is passed by this House, it will
be applicable to all Pari C States, ‘We
hope the remaining Btates will also
pass similar Acts. I think roy time ie
up. .

The Bill has been brought on the
strength of item 15 of the Concurrent
List which includes vagrancy along
with other items......

Shri M. L. Dwivedt (Hamjrpur
Distt.): May I ask a question? The
Constitution has provided that a¥
persons shall be given equal oppor-
tunity. But my friend says that
legislation cannot be made. 1 agree
with him that the Centf¢ has got to
depend upon the States to enforce
this but the Centre should see that
suitable legislation is enacted in their
respective legislatures in this country
‘because all children and all persons
should get equal rights and duwties.
Even in the UNO's book,it is mentioR-
ed here that children deprived of nor-
mal home life should have the same
rights as other children in the matter
of food, shelter, health, education.
recreatibn, social service. It is in the
Universal Declaration of Human
Rights and in the United Nations
Declaration of the Rights of the
Children.

Mr  Chairman: The hon. Member
has not put any question. He 1is
reading out from something. I the
hon. Member takes so much time in
questioning, it will have to be deduct-
ed from his time of reply. Time m
very short and he has also got a right
to reply ¥ he 5o desires. I think he
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hds already started replying by put-
ting questions.

Dr. M. M, Das: | may remind him
that. the implementation of the pro-
visions made in the Constitution does
mot rest upon this Legislature alone.
Most probably in article 12, State
means both the Union and the State
Governments,

'Coming to the guestion of vagrancy,
it is In item 15 of the Concurrent List.
The Union Parliament is quite compe-
tent to make any legislation. But it
must be admitted on all hands that
nothing effective can be done withou?
the active participation cf the State
Governments. The Central Government
have got no machinery at their dis-
posal that it can depute to this work
nor can the Central Government set
it up without unnecessarily incurring
heavy expenditure. Moreover, States
like West Bengal and U.P. have
already taken up this question. A
Vagrancy Act ‘has already been pass-
ed in West Bengal. In the month of
May a few hundreds of beggars were
taken charge of by the police and
sent to Vagrant Homes, where train-
ing is given to them to make them
useful citizens. 9o far as U.P. is con-
cermmed, the other day I re:;i in the
newspaper a report that Shri Acharya
Ii:s:lp Kishore, Uttar Pradesh Minis-
ter for Social Welfare has said at
Allahabad that, the State Government
proposed shortly to enact a law pena-
lising beggary. The idea was to put
up beggars in ‘beggar homes’. Homes
would be opened at places where such
homes did not exist, he said, The
Minister was replying to an address
of welcome presented at the Navin
Sevashram, a beggars' home at Allah-
abad. He appealed to the people, the

report says, to extend their full sup-
port in liquidating beggary. The U. P.
.State which is the horhe State of the
hon. Mover of this Bill, it will be
seen, has already taken steps and
within a short time they will pass a
BN providing for beggary, vagrancy,
eﬁ: So, my appeal to him would be
to withdraw this Bill.
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._so'rar as delinquent children are
concerned, this Legislature has no

. constitutional authority to pass any

Bill which will be applicable to Part
A and B States and so far as Part C
States are concerned I ask my hon.
friend to be a little more patient so
that the Children's Bill may be passed
by this House,

Mr. Chairman: | am afraid I will
not be able to accommodate all the
hon. Members who are standing. Ten
minutes will be taken up by the hon.
Deputy Minister for Home Affairs
and then the hon. Mover of the Bill
will be called to reply. By the time
you will finish it will be 3-45 p.m. So.
lamsorrylcannotcallonanyhon.
Member to speak.

The Deputy Minister of Home
Affairs (Shri Datar): While it is
possible to sympathise with the
of the Rl 1I
should like to point out to
my hon. friend that there are a num-
ber of difficulties in the way of the
acceptance of this Bill by the Central
Government. There are also certain
other difficulties so far as the provi-
sions of this Bill are concerned.

My hon. friend Dr. M. M. Das
raised the constitutional question. I
should like to clarify the position
here so far as begging and vagranecy
are concerned. Vagrancy, you will
find, Is included in article 15 of the
Concurrent List. In respect of sub-
jects enumerated in the Concurrent
List though it is open to the States
as well as to the Central Government
to legislate, naturally, it would be
found that a practice has been deve-
loped by the Central Government that
no legislation covering the sub-
jects mentioned in the Concurrent
List will be undertaken by the Central
Government unless it hag a - very
large measure of support from the
State Governments. That, you will
find, is essential because, ultimately
all such Acts have to be administered
and the provisions implemented by
the various State Governments.

Now, so far as begging is concern-
ed, it is entirely a State subject and
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all provisions either of a penal nature
:or welfare nature have naturally to
be dealt with by the State legislatures.
In this connection I would point out
to. my hon. friend that, so far as part
A States are concerned, almost all
the part A States except Assam and
Orissa have got legislations in this
respect. Andhra, Bihar, Bombay and
Madras have got social legislation
and Madhya Pradesh has dealt with
the penal aspect of such legislation
under the District Police Act. We
have also certain municipal Acts in
Punjab and Uttar Pradesh, In res-
pect*of part B Slates also, Hyderabad,
Mysore and Travancore-Cochin have
got social legislations about beggary
and vagrancy; in PEPSU we.have got
a municipal Act and in Saurashtra
we have got a District Police Act
dealing with the penal aspect of vag-
rancy and beggary, In respect of
part C States, Bhopal, Kutch, Delhi
and Pondicherry have got certain
social legislations or pieces of penal
legislation.

Bhrimati Sushama Sen: May I ask:
are these Acts being implemented? If
they are being implemented, why do
Wwe see 50 many children going -about
begging? Why can’t the Central Gov-

ernment do something to help in this
matter?

Shri Datar: That is exactly what I

am pointing out. So far as the Cen-
tral Government is concerned, we are
not in a position to pass any legisla-
tion so far as beggary is concerned.
S0 far as vagrancy is concerned, the
Central Government can pass a legis-
lation with the consent of the various
State Governments. That is the
reason why when one private Member
of this House or the other House had
brought a legislation......

Shri  Veeraswamy (Mayuram—
- Reserved—Sch. Castes): Why uot the
Central Government advise the States

to abolish beggary and rehabilitate the
beggars?

Shri Datar: 8o far as the advisory
part is concerned I shall deal with jt.
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When a Children's Bill had been
brought forward by an hon. Mz
of this House or the other House, the
whole question was considered and
the Education Ministry ultimately con-
fined the provisions of the Childrest’s
Bill only to part C States; because,
over part C States the Parliament has
supreme authority—even in cases
where there are popular govemnimtg.

So far as beggary is concerned, th-
Bill purports only to deal with juve-
nile beggary. In this respect - we
have certain legislation in the State
Governments and I would assure the
hon. Member and this House that the
substance of the points raised in this
House—because we had a very
fruitful discussion and very goodl
suggestions have been made—will be
brought to the notice of the State
Governments and they wil be
requested to undertake legislation in
respect of beggary so far as both the
aspects of this question—penal aspert
as alsp welfare ct—are ned

So far as vagrancy is concerned,
you will find that the hon. Member
has dealt with it in either a wery
vague way or in a very wide way.
Take for example the definition of
the expression ‘vagrancy’. It is said:

"Vagrancy shall inciude
wandering, remaining idle or
disorderly”™.

Thus you will find that all these
three provisions are not joint provk
sions; they are disjointed provisions
so that, if, for example, a man &
wandering then that man will he
caught hold of and put into the jail

Shri M. L, Dwivedi: This is meant
for juveniles only.

Shri Datar: In the case of juvenfles
also; suppose a boy is wandering—
we have to take into account the
plain meaning and especially in res-
pect of penal provisions we have to
be extremely careful, otherwise inno-
-cent people are likely to be harassed
—he will be caught and put in jail. -

Then we come to “remaining idle”.
You will ind that in a poor country
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Shri Algu Ral Shastri (Azamgarh

Mke India where there is so much
snemployment, “remaining idle” is a
et which would apply even to most
o us—sometimes we are idle in the
esurse of the day.

Wr. Chaifman: It may apply in a
greater degree to the hon. Home
Inister in the sense that he is guilty
- not providing employment to all
people in the country.

Shei Gi@wanl (Thana): What about
the Members who are sitting in the
Oentral Hall?

Shri Datar: Sometimes in the inte-
rost of health it is better to be idle
tor sometime because thereby you
would relax.

Mr. Chairman: Supposing a person
{z arrested for remaining idle because
e has np employment then the hon.
Honve Minister will be found guilty of
abetment of unemployment.

8hri Datar: So, you will find that
the only word the hon. Member has
used very correctly is “disorderly”.
8o far as “disorderly wandering” is
voncerned, when it becomes a law
and order problem certain action has
0 be taken and in most of the State
Police Acts we have a provision.

Then, Sir, in addition to this he
also includes the parents. There is
what we call “vicarious punishments”
go far as parents or even persons who
#ive only temporary shelter are con-
cetred. For that purpose 1 cannot
resist reading some portion from this
Bill:

“If a person below the age of
eighteen either of whose parents
or any guardian, or any other
person glving protection...... "

With the best of intertions or with
sympathy or haman fetling suppose I
@ive protection and suppose the man
<ecapes from my protection and
wanders in the streets, within the
meaning of the expression that the
hoh, Member bas uwed, 1 shall have
to be punished for the fault or sin of
proteciing Mm,

Distt—East cum Ballia Distt.—West) :
You need not fear the police is mot
sp active.

Shri M. L. Dwivedi: While protect-
ing you should mot let loose children
for stealing or begging or wandering
about. Then you are guilty, other-
wise not.

Shri Datar: All these things have
to be inferred,

Shri M. L. Dwivedl: You m;:l the
whole Bill and then you will find.

Shri Datar: I have read the whole
Bill about ten times, my hon. friend
will kindly see; because I am very
particular that before we place such
a penal law on the statute-book we
have to be extremely careful and we
haie only to give powers in a proper
case where the wording is absolutely
fool-proof. We cannot allow magis-
trates or courts to take action in
respect of some wandering, in respect
of some remaining idle or in respect
of some disorderly  behaviour.
Suppose, for example, this Bill is
accepted and suppose it becomes a
penal measures, then the punishment
that is to be awarded is three months
and some fine. What will happen if
these children are sent to the prisons.
Now, the atmosphere in the prisons.
so far as children are concerned, is far
from satisfactory. In fact, it would en-
courage furthen progress towards
ecriminal  tendencies and, if, for
example......

shri M., L. Dwived: If the prisons
ars not places where children could
improve, whose fault is it? Is it the
fault of the people or the Govern-
ment?

Shri Datar: Unless we have got &
sufficiently large number of children's
homes as visualised in the Children's
Acts, it is very difficult to. take al!
this into account. So far as beggary
is concerned, the beggars in India
are not so large as is generally sup-
posed. On 15th March, 1988, an bon.
Member of this Heuse asked a ques-
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tion and then I gave figures so far .

a8 the beggars are copcerned. Now,
the population has decreased, For-

merly, the population of beggars was
2} millipns. That was between the
years 1931 and 1941. Now, under the
1951 the population has come
dowa %o half a million and it would
be of interest to know......

Shri M. L. Dwivedi: The report
s-homns the population as 3} millions
was published only in 1954. Either
this is incorrect or what the other
report says is inmcorrect.

Shri Batar: Will you kindly hea
me and not imterrupt me? Why are
you in a hurry ? I am explaining the~
‘whole position. So far as the
for self-supporting beggars is con-
cerned,—incidentally, they have
evolved a new theory in beggary and
there is such a thing as self-support-
ing beggars—the figure under - tha
1951 census was 4,87,000.

Shri M. L. Dwivedi: Wherefrom
‘have you taken -these figures?

Shri Dagar: Will you kindly wait?
Why are you in a hurry? If there
are four persons, say, who depend
upon one man, it iz likely that this
figure may be three times as much.
If vagrants are also be taken into
-account, then it would come to about
50 lakhs. If only self-supporting
-vagrants are taken into account, they
are about 5 lakhs. These are the
‘figures in respect of beggars and vag-
rants. Government have to do what-
‘ever is possible, because, as I said.....

!ﬂmﬂow*ﬂw#‘*ﬂ
& g s & P ag @t o’ Pl md
# 1z gt wei @ bkt € 2

Mr. Chairman: He should not
interrupt. The hon. Member has also
got the right of reply.

Shri Datar: My hon. friend is so
jmpatient. I have placed these
figures in the form af an answer 1o
question No. 1003 ‘on the Table of the
‘House, and a statement showing the

statistios of beggars and vagrant
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populgtion in India State-wise, 95 per
censug of 1951, is placed on the Table
of the. House. These are -the figures
which have been taken from the 1951
gensus. Now there is no need to
dispute these figures at all, because
they have beep tgken only from th
cgosus fAgures, Wl;atlwanttpppjn
oyt is this. The question of begzary
hgs to be solved, but ultimately it
has ip be sqlved by the State Govern-

ments.

120C4

So far as the Bill that has been
passed im the other House, namely,
the Children's Bill which was piloted
by the Bducation Minister, is concern-

Dr. Rama Rao: Can the Deputy
L]lmuter give at least a rough estu-
mate of the number of orphans?

Shri Patar: I am sorry 1 cannot
give it. We are dealing with vag-
rants and not with orphans. Tfere
mtght be certain persons belonging to
some families, good Tamilies, also,
who would have parents or guardians, ™\
but still they would take to the life
of vagrancy, but I have not got those
figures.

Shri U. M. Trivedi: (Chittor): May
I just put a question to the Deputy
Minister? Will it be possible for him
to give the figures of vagranis
between the ages of 12 and 18,
because, you cannot sentence a per-
son who is below the age of 12.

Shri Datar: No, Sir: it is very
difficult to supply the figures, I want
to point out to the hon. Member that
the statement thas was placed on the
Table of the House is in respect of
vagrants. So far as the juvenile
vagrants are concerned, the figure is
likely to be roughly one-third of the
total, I am putting it very broadly
and roughly. Therefore, the problem
is not so bad ag it appears. Let us
assume that it is bad, because, after
1)

Shri Algu Ral Bhastri: It is very
bad. Really, it is very bad and very

+ sarrowful.
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Shri Datar: If children are spoiled,
then the future generation is spoiled.
I would assure the hon, Member that
the substance of. this very fruitful
discussion will be brcught to- the
hotice of all the State Governments
and they would be requested either
to legislate or to amend their legis-
lation, as the case may be, so as to
make the Children’s Acts positive as
also penal where penal law is
necessary.

In the Children’s Bill, they dealt
with juvenile delinquents, and so far
as the penal provision is concerned,
it has already been dealt with in the
Children's Bill which was passed in
the other House on the Tth May, 1954.
1t is now pending consideration before
this House. In the light of this dis-
cussion, I would request the hon.
Member not to press this particular
Billp because Government are fully
aware of their obligations so far as
vagrancy and beggary are concerned,

~and all this would be brought to the
notice of the various State Govern-
ments.
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Dr. M. M. Das: It is wrong to think
that the opiniong of experts are not
taken. It is wrong, and it has abso-
lutely no foundation.

aft qwo gwo Pydedt : AP St aw A
2 Far & vud =i agy @ Faar awE
gdt & afy # A Toeet am ot Praie® @
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‘Children deprived of normal life’
gu  afen & Perar & -

“When the children's parents
sre unable to exercise the guard-
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ianship, the legal guardianship .
should be provided by Govern-
ment. It is important that every
Government should recognise its.
responsibilities for children de-
prived of normal home life. Such
responsibilities should be made -
effective  through  appropriate
legislation and adequate machin-
ery to implement the legislation, .
including provision for licences,.
etc., and the non-Government
organisations concerned with the-
care for these children. There is
urgent need for development and
improvement of the need of
children deprived of normal home
life. Government should give
consideration to their own basic
soclal service to meet the needs
of such children and are remind-

ed of the existing United Nations
facilities for technical assistance
to promote and develop these
services.” )

12008°

Dr, Suresh Chandra (Aurangabad):
It is for the children of the developed -
countries and not for those of un-
developed countries.
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Shri Datar: The House is impressed
with the earnestness with which the
hon. Member has moved this Bill. I
entirely agree with the arguments
that the hon. Member has given, and
I would promise to him that with all
earnestness and urgency, we shall
bring this matter to the notice of the
State Governments; but we canno:
give any dates in this regard.

st ey o et : v riem, Wit T
it g w4

f Few (e roveam——atEEw)

‘arEr SR W |

Mr. Chairman: Im view of the
assurance given by the han. Deputy
Minister, is the hon. Member with-
drawing hig Bill?

st owo gwo fyft : W w2
areE @ Trm F, dtew g so 4
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I beg te mowve:

“That leave be granted to with-
draw the Bill".

Mr. Chairman: The question is:

“That leave be granted to
withdraw the Biil”.

.mmwwuadm_ei

ADVANCED AGE MARRIAGE
BILL

Shri D. (. Sharma (Hoshiarpur): I
beg to move:

“That the Bill tu restrict the
advanced age marriages, he taken
into consideration.”

Just now in this House we have
been discussing & Bill which is a
challenge tg the social cunscience of
our people. My Bill also, in its
modest way, ie a challenge 1o the
social consciepee of our countrymen.
At the very outset, I wish to submit
that when this Bill was introduced in
this House, It excited a great deal of
interest. There were references to
this Bill in seme of the papers in In-
dia and, without feeling boastful, T
must say that some correspondence
from other eountries also came to me,
trying to discuss the pros and cons of
this Bill.

1 wish to hold, Sir, that this Bill
contemplates a social legislation of a
far-reaching character, a sucial legis-
lation of u pilopeering kind, a social
legislation whose aim is the social fn-
tegraton of our society on a very firm
and broad basis. I am not doing any-
thing unusual, because in the Enecyclo-
peadia of Social Sciences, I have come





